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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.

Welfare of street children
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SHRI G.C. CHANDRASHEKHAR (Karnataka): | also associate myself with the Zero
Hour mention made by the hon. Member.

SHRI NEERAJ DANGI (Rajasthan): | also associate myself with the Zero Hour
submission made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): | also associate myself with the Zero
Hour submission made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): | also associate myself with the Zero Hour
submission made by the hon. Member.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): | also associate
myself with the Zero Hour submission made by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRI BINOY VISWAM (Kerala): | also associate myself with the Zero Hour
submission made by the hon. Member.

MS. DOLA SEN (West Bengal): | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): | also associate myself with the Zero
Hour submission made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): | also associate myself with the Zero
Hour submission made by the hon. Member.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): | also associate myself
with the Zero Hour submission made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): | also associate myself with the Zero Hour
submission made by the hon. Member.

DR. SANTANU SEN (West Bengal): | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): | also associate myself with the Zero Hour submission
made by the hon. Member.
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THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): | also
associate myself with the Zero Hour submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): | also associate myself with the Zero Hour submission
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

Proper implementation of the decision to grant Rs. 20 lakhs loans to Self-Help Groups

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): * Thank you for allowing me to
speak on the issue of lending up to twenty lakh rupees to women self-help groups
without mortgaging any property. Women self-help groups are playing a major role in
the area of development. These self-help groups and their performance have become
a matter of pride to both the Telugu-speaking States. Women self-help groups from
Andhra Pradesh stood number one in the country. Sir, loans were sanctioned to
thirty-four lakh groups across the country, out of which eight lakh groups were from
Andhra Pradesh itself. When Shri Atal Bihari Vajpayee was the Prime Minister, he
supported the self-help groups extensively. The present Chairman of Rajya Sabha,
who was the Minister of Rural Development, also encouraged these groups.

My special thanks to Hon. Prime Minister Shri Narendra Modi. In the last seven
years, lending to these self-help groups has increased by four times and the entire
credit for this goes to him. | thank him for ensuring women empowerment based
development. Last year, the Central Government issued an order that collateral-free
loans up to twenty lakh rupees can be given to women self-help groups. The Reserve
Bank of India has also issued a circular on 9" August, 2021 saying that all the banks,
including commercial banks, should sanction collateral-free loans to these groups up
to twenty lakh rupees. However, | was informed that the banks are sanctioning not
more than ten lakh rupees. The RBI has also said that these loans should be
sanctioned without taking any deposit. Sir, the NPA for these loans is very low. In
2014, the NPA for these loans was around 10 per cent but now it has come down to
two per cent only. So, there is a need to disburse these loans extensively. My plea is
that the Centre should direct the banks to implement the proposal given by the

* English translation of the original speech delivered in Telugu.



